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the manufacture of new articles to the
extent of 259 of the licensed capacity
without the formality of obtaining an
industrial licence subject to certain condi-
tions. A number of engineering indus-
tries have availed of this relaxation.
This relaxation has been continued even
under the modified licensing policy with
such changes as have been necessary.

1. [Transferred to the 27th May, 1971.]
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T{COMPENSATION FOR LAND ACQUIRED IN

CONNECTION WITH CONSTRUCTION OF SONAI
STATION

2. SHRI SURAJ PRASAD: Will the
Minister of RAILWAYS/Rst  w=it
be pleased to refer to the reply to Unstar-
red Question No. 361 given in the Rajya
Sabha on the 3rd August, 1970, and state:

(a) whether it is a fact that the farmers
whose land was acquired for the construc-
-tion Sonai crossing station on the Mathura-
Hathras metregauge line have not received
full compensation so far and have been
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' paid at the rate of Rs. 350 per bigha in lieu
of compensation;

(b) if so, whether Government have
received any complaints to the effect that
for the grant of full compensation, the
officials concerned are demanding 8 per
cent of the amount of claim in each case
as bribe from the farmers and are not re-
cor;mending the claims preferred by them;
an

(c) if so, what action is being taken by
Government to see that the payment of
compensation is made to them without any
further delay?)

W[ oHaEr (s &o gmwwn): (F) wiawda
aft & woras w7 fafreay weea it
gra foar et &1 FoEe & givaw afafrot
T AT o sy Ay v @ g feed,
WA T WA F FATL AT TVEATL 20,852
T4 #1 qfer I0F gATT FLAA G

(=) = () =f TEET 1A T
fawmr & st g e S €, wa
Frafraa Fwanfal ¥ faeg Y T oY frshraat
& qead § @ B FE AR GG

+ [THE MINISTER OF RAILWAYS
W] @& (SHRI K. HANUMAN-
THAIYA): (a) Compensation for the land
acquired is decided by the Revenue authori-
ties. Final awards from the Collector
are still awaited. Meanwhile, however, an
amount of Rs. 20,852 has been placed
by the Railway at the disposal of the Collec-
tor, Mathura, as desired by him. ]

(b) and (c) Since the compensation is
to be paid by the officials of the Revenue
Department, the Railway has no knowledge
of any such complaints against the concer-
ned officials.]
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